
2jOI Oral Amwers AUGUST 28, 1963 Oral Answerl 

ProhibitiOD Study Team 

+ 
Shri Yashpal SiJlgh: 
Shri Karl Vishau Kamath: 
Shri D. C. Sharma: 
Shri Bhakt Darshaa 
Shri P. R. Chakraverti: 

I Shri P. C. Borooah: 
Shri Vishwanath Pude,.: 
Shri P. K. Deo: 
Shri Mohan Nayak: 

Will the Minister of PlaIuIiq be 
pleased to state: 

(a) whether a prohibition study 
team has been appointed by govern-
ment; 

(b) it so, its terms of reference; and 

(c) when the team will submit its 
report! 

The Deputy Minister t.. the MillistQ 
or Labour and Employment and for 
PIanniJIg (Shrt C. R. Pattabhl RamaD.) : 
Ca) Yes, Sir. 

Cb) A copy of the Planning Com-
mission Resolution dated the 29tb 
April, 1963 giving the tenns of refe-
rence is placed on the Table of the 
House. [Placed in Library. See No. 
LT-1550/631. 

Ce) The team is expected to submit 
its report by the end of December, 
11163. 
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Shri Karl Vishnu KaJDath: Is it a 
fact that some State Governments in 
the past, among which are Madhya 
Pradesll and Andhra, have appointed 
committees to investigate the working 
of prohibition and have recommended 
either relaxation or modification or 
scrapping of prohibition in those 
States; if so, may I know what are the 
terms of reference of the Committee 
now appointed by the Central Govern-
ment? 

Mr. Speaker: They are given in 
the statement. He should look into 
all those trems of reference and then 
come here. 

Shri Bari Vishnu Kamath: I have' 
looked into those tenns. Is it a fact 
that the Government has already 
queered the pitch foc the working of 
this Committee by stipulating that the 
Committee should recommend only! 
ways and methods for better and more 
effective implementation of prohibition 
and not scrapping it or modifying it? 

Shri C. R. Pattabhi Ra.maJr: The 
basic policy of' national prohibition is 
given in article 41 of the Constitution 
and in the Directive Principles of 
State Policy. The whole matter _ 
placed before the National Develop-
ment Council and it has got its appro-
val. 

Shri Bari Vishnu Kamath: It is Dot 
an answer to the question at all. I 
am sorry to say so. The Directive' 
Principles are there about other 
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things also, but they are Rot being im-
plemented. 

Mr. Speaker: It gives a direction 
that it is to be implemented and not 
acrapped. 

Shri Hari VlSbllll Kamath: l!f 
there is enough evidence before the 
Committee to justify it? 

Shri Nuda: We do not presume 
anything before the report of the 
Committee is received. Our determina-
tion is to make it successful, and there-
fore the Committee has -been asked to 
find out all the abuses and other things 
that are now coming in the way of 
the success of the policy. 

Shri Bari Vishnu Kamath: It has 
been a conspicuous failure. 
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Shri P. C. Borooah: May I kno" 
whether the Government is aware of 
the tact that in certain areas which 
have been declared dry, production 
and consumption of illicit liquor is on 
the increase and it is for this pur-
pose that this Committee has been 
anpointed? 

Shri C. R. Pattabhl Raman: Illicit 
liqUor consumption and production Is 
itself one of the terms of reference. 

They are going to make an elaborate 
stUdy of it and state to what extent.it 
has spread and how it ean be checked. 
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Shri P. K. Deo: In paragraph (3) of 
the statement it is said: 

''The Government of India re-
cently reviewed the position in 
consultation with the State Gov-
ernments .... n 

May I know if the attention of the 
stUdy team has been drawn to a state-
ment: 

"I and Raja Bahadur of Khal-
likote are a company of persona 
who proclaim that prohibition 
should be scrapped. 1 have the 
courage and conviction to feel that 
the provision made in the Consti-
tution in this regard is wrong and 
outmoded." 

made on the fioor of the Orissa 
Assembly by the Chief Minister of 
that State who is stepping down to 
preach Congress gospels? 

Shri C. R. Pattabhi Raman: There 
are other opinions also expressed. 

8hri P. K.. Deo: 1 have not been 
able to follow. 

Mr. Speaker: It was asked whether 
the Committee's attention was drawn 
to a statement and that was not ob-
jected to. 

Shri P. Venkatasubbaiah: May J 
know whether this Committee would 
be entrusted with the task of suggest-
ing wayS and means tor rehabilitating 
many of these people who have been 
thrown out of employment? 
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Shri C. R. Pattabhi Raman: The 
tei'm~ of reference are very wide. 

Shri Maa Sinh P. Patel: May 
know whether it ha. come to the 
knowledge of' the Government that 
while the team was touring the diffe-
rent States the experience of the Mem-
bers of Parliament was not assessed by 
the study team; if so, how the expe-
riences of Members of Parliament are 
going to be assessed by the team? 

Shri C. R. Pattabhi Raman: A ques-
tionnaire was issued and the replies 
were taken into consideration. 

Shrimati Savitri Nigam: May 
know what would be the position of 
the recommendations of the Prohibi-
tion Enquiry Committee as well as the 
recommendations made bv the Cen-
tral Prohibition Council? May I know 
whether this Committee is going to 
consider those recommendations and 
benefit itself from them Or whether 
they will be considered as scrapped? 

Shri C. R. Pattabhi Raman: Sir, we 
have appointed a committee. Their 
recommendations are awaited with in-
terest. I dare say that due considera-
tion will be givn to its recommenda-
tions. 

Shri ADSar Bananl: Is the Govern-
ment aware that in spite of the prohi-
bition policy of the Government of 
India a licence has b<!en given 
to Messrs. Dyer Meakin Company 
Limited to start a huge distillerv in 
Ghaziabad; if so, may I know whether 
this Committee is going to take notice 
of it? 

Mr. Speaker: That is a different 
thing altogether. 

Shri Jashwant I\Iehta: In view of 
the fact that different laws are pre-
valent in different States and the 
Diretcive Principles of State Policy in 
the Constitution have not been imple-
method. may I know whether the Gov-
ernment is going to consider the ques-

tion of ha ving a uniform policy all 
over the country? 

Mr. Speaker: A team has been 
appointed. The supplementaries 
should relate to that team. 

Shri Jashwaat Mehta: My question 
is whether that team has got this as a 
special term of reference? 

Shri Kapur Singh: Sir, may I know 
for what cogent reasons the Govern-
ment have thought it fit specifically to 
exclude from the terms of reference 
the basically interesting question, 
namely, whether the prohibition 
policy has been anything like a suc-
cess so far, and, further, whether 
there is any likelihood of its succeed-
ing ever. 

Shri Nanda: The very first term of 
reference is to make an assessment. 

Mr. Speaker: Next Question. 

Shri Bari Vishnu Kamath: On a 
point of order, Sir. I find that-on an 
earlier occasion I invited your atten-
tion to thi8-5ometimes a sufficient 
number of copies of the statements to 
be laid on the table of the House are 
not available. This has happened with 
me today. There was no COpy of the 
statement available in the Notice 
Office. 

Mr. Speaker: I will see that there 
is a sufficient number of copies avail-
able. Next Question. 

Shri Surendra Pal SiBgh: Sir, I re-
quest that Question 296 may also be 
taken along with Question 272. 

Mr. Speaker: I have no objection. 
That might also be taken up along 
with this. 
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+ r Shri Bhagwat Jba And: 
I Shri Bhakt Darshaa: 

·272. i. Shri Barish Chandra: 
Mathur: 

L Shri Rama.chandra Ulaka: 




